CENTRAL ELECTRICITY REGULATORY COMMISSION

NEW DELHI

Petition No. 376/MP/2023

Subject

Petitioner
Respondent
Date of Hearing

Coram

Parties Present

Petition under sections 79(1)(f) and (k) of the Electricity Act,
2003 for adjudication of disputes between the parties on the
wrongful recovery and appropriation of amounts by GUVNL.

KSK Mahanadi Power Company Limited

Gujarat Urja Vikas Nigam Limited

29.4.2026

Shri Jishnu Barua, Chairperson

Shri Ramesh Babu V., Member

Shri Harish Dudani, Member

Shri Ravinder Singh Dhillon, Member

Ms. Aishwarya Subramaniam, Advocate, KSKMPCL
Ms. Ranjitha Ramachandran, Advocate, GUVNL
Ms. Srishti Khindaria, Advocate, GUVNL

Record of Proceedings

At the outset, the learned proxy counsel for the Petitioner prayed for an
adjournment on the ground of unavailability of the arguing counsel. The learned
counsel for the Respondent did not object to the said request. Allowing this request,
the Commission adjourned the matter.

2. The Petition shall be listed for hearing on 9.6.2026.

RoP in Petition No. 376/MP/2023

A.

By order of the Commission
Sd/-

(T. D. Pant)

Joint Chief (Law)

Page 1 of 1



